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liviD' BC'commodation and the use ot 
a bi-cycle. The Central Government 
provides exemption fCf)m payment of 
income-tax and customs duty on new 
articles imported by Volunteers for 
personal use upto a ceiLing of Rs. 225(1. 
Information regarding thf total amount 
spent during 1965-66 is heing coUected. 

(d) Government of India'G ('ontr:>1 
over the expenditure is by accepting 
1he number of Volunteers required by 
the State Governments to the barest 
minimum and utilising the s('rvire~ of 
the Volunteers in activities most ad-
vantageous to the State Govt-'rnments. 

Income Tax Re~lon on Speeula-
tM. LoolIee to HIs. Kila CIwuI 

D.yl Chand Group 

1573. Shri Madhu Llmaye: 
Shrl J[llllaeJl Pathlayak: 

Will the l4inioler of l'iDaDee be 
pleased to refer to the reply given to 
Unstarred Question No. 2001 on the 
11th August. l~tI regarding Chair-
man, Central Board of Direct Taxe. 
and stale: 

(a) whether the immediate super-
ior omcer. of the Income Ta:o: OfIIcers 
handling Ca_ and paBOinI _-
ment orders are not required to 
inspect/oupervise the work of the 
subordinate otllcers; 

(b) whether these immediate 
superior of!\cen have any responsibi-
lity in this matter under the law; and 

(0) if so. the manner in which thit 
was discharled while allowing Income-
tax remission on speeuiation IOBoes to 
14/0 Kilachand Devichand Group? 

The Minister of Finance (Shrl 
SacbiDdJ'a Challdhuri): (a) The ins-
pection of assessment cases is usualIy 
done after the orders hav~ been pas-
oed by the Income-tax Officers. unless 
the Income-tax Officer himself refers 
proposed orders to the Inspecting 
A!si~tant Commissioner for advice. 

(h) The immediate superior officers 
have no direct responsibility unless 
the assessment orders are }.tsssed on 
their advic,. 
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(c) The mistake was discolve1"ed in 
course of Inspection after the a .... s-
ment was completed. and suitable 
action was taken to disallo\v the los. 
wrongly allowed. 

C.lllltltutloaal Sal.rnar'" to I!Icllfllllll" 
CIUdel! and 8eheduled TriIMII 

I.Ii74. Shri Subodh BIUIIICla: 
Shrl S. C. Samanla: 
Shri P. C. Borooail: 
Shrl Bhagwat Jha Azad: 
Shri II. L. Dwlyed1: 
Dr. M. M. OM: 

Will the Minister of Plaaalal H' 
S«IelaJ Welfare be pleased to otate: 

(a) whether the Scheduled Castes 
and Scheduled Tribes win be entitl-
ed to enjoy the constitutional safe-
guards both political and economical 
on their marriage to communitlee 
other than of their own cast. ud 
creed Or to high castes; 

(b) it not. how they will be treat-
ed; and 

(c) whether such cases of Gover.-
ment employees both under the Cea-
tral and State Governmeats haYe 
come to the notice of Govermnenn 

TIle Deputy Mlnlmr In the Depart-
meat of Social Weltare (Smt. Chandra_ 
seither): (a) Yes. 

(b) Does not ari .... 

(c) No. 
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